FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate

Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
M/S GF TOLL ROAD PRIVATE LIMITED

RELEVANT PARTICULARS
1. Name of corporate debtor M/S GF TOLL ROAD PRIVATE LIMITED
2. Date of incorporation of corporate debtor | 23RP December, 2008
3. Authority under which corporate debtor is | ROC Mumbai
incorporated / registered
4. Corporate Identity No. / Limited Liability | U74990MH2008PTC189112
Identification No. of corporate debtor
5. Address of the registered office and | Registered office address: Reliance Centre, 19, Walchand
principal office (if any) of corporate debtor | Hirachand Marg, Ballard Estate, Mumbai , Maharashtra, India-
400001
6. Insolvency commencement date in respect | 23" October, 2024 (Copy of order received on 23™ October, 2024)
of corporate debtor
7. Estimated date of closure of insolvency | 21% April, 2025
resolution process
8. Name and registration number of the | Mr. Rahul Jindal
insolvency professional acting as interim | IBBI Regd. No: IBBI/IPA-001/IP-P-02649/2021-2022/14048
resolution professional
9. Address and e-mail of the interim | IRP’s Address: 52/24, Ramjas Road, Karol Bagh, New Delhi-
resolution professional, as registered with | 110005
the Board Email Id: jindalrahul60@gmail.com
10. | Address and e-mail to be used for | IRP’s Address: 6772/2, Dev Nagar, Karol bagh, new delhi 110005
correspondence with the interim resolution
professional Email Id: jindalrahul60@gmail.com
11. | Last date for submission of claims 06" November, 2024
12. | Classes of creditors, if any, under clause | Not applicable
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals | Not applicable
identified to act as  Authorised
Representative of creditors in a class
(Three names for each class)
14. | (a) Relevant Forms and (a) Relevant Forms are available at:
(b) Details of authorized representatives https://ibbi.gov.in/downloadform.html
are available at: (b) Not applicable.

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench has ordered the commencement of

a corporate insolvency resolution process of the M/s GF Toll Road Private Limited on 234 October, 2024 (Order
received on 2374 October, 2024).

The creditors of M/s GF Toll Road Private Limited are hereby called upon to submit their claims with proof on or before 06

November, 2024 to the interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the claims
with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised representative
from among the three insolvency professionals listed against entry No.13 to act as authorised representative of the class [specify

class] in Form CA.
Not applicable.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 25 October, 2024
Place: Mumbai

Mr. Rahul Jindal

Interim Resolution Professional
IP Reg. No.: IBBI/IPA-001/IP-P-02649/2021-2022/14048
AFA valid upto 30.06.2025
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PUBLIC NOTICE
Notice is hereby given to all that Ms. Kajal
Singh Do Mr. Anil Singh residing at flat no.
BI04, 1st Floor, Juhu Abhishek CHS Ltd,
Juhu Varsova link road , Andheri (West),
Mumbai - 400 058, intends to sell the flat
B-104 , 1st floor, in the building of the Society
known as ‘Juhu Abhishek CHS Ltd Co-
operative Housing Society Limited, area
admeasuring about 540 sq. feet carpet having
Share Certificate no.3, Comprising of 5 shares
from 11 to 15(both inclusive) of Rs. 250.,
Bearing C.T.S No. 1338 and Survey NO. 156
Division, in Registration District of Mumbai
city in KW  Ward of Mumbai Municipal
Corporation to Mrs. Kshama Tondon, If any
person, institution, or organization has any
claim, objection, or right in respect of the said
property, they are hereby invited to submit
their objections in writing with documentary
proof, to the undersigned within 14 days from
the publication of this notice, failing which the
saleftransfer of the said property shall be
completed without reference to such claims
or objections.

Advocate Chadrakanta |. Sharma
Office:-154, Citi Mall, New link road,
Andheri (W) Mumbai- 400053
(M)9820174463  For and on behalf of
Juhu Abhishek Co-Operative
Housing Society Ltd.
Place: Mumbai Sdl-
Date: 25/10/2024 Hon. Secretary
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J— Reserve Price (RP
é’?% H I H Du JA Ho Us I N G FI Hﬁ." CE LI M ITE D E'Au CT ION St Lﬂ::;n: :T“;:::ﬁ:rf[;?ﬂ Uﬂmrgarﬂngg = Description of the immovabie Dale and | oo oct Money Dlepl:slt Date/Time of
HINDUJA E-mail: auction@hindujahousingfinance.com A r.;u:ranlur{li?L Yosal f“"hﬁm'“ s Possession| o) (0% of B) E-Auction
HOUSING FINANCE F8, Mahalaxmi Metro Tower, Sector-4, Mahalaxmi Metro, Vaishali, Ghaziabad-201010 -l . e H-[;Incmm Amount
40 | Loan Account No. 04-04-2024 Plot no, 7, Khasra no, 34919, Siddhath Vihar «gf- = =11=
CLM - Dhruv Vashist - 8802967651, Gauray Rathore, 8999243349, Satyam Gupta, 8006600745, Shweta Anand - 8931927879 | **| oLInELLXND/A000000186 oo Vilage vl Ghaziabad-2100 Skl ;15'522";?]3’ L el
- s. 6,72,630/- p q 52 -
APPENDIX- 1V-A [Refer proviso to rule 8 (6)] SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY e nsi starma | as on03-10-2024 e
Borrower along with further 1 3
Loan Account Mumber and | Demand Notice u/s S Reserve Price (RP) tg Mr. K p,.j CHARAN & overdue charges and EMD Deposition Last Date : 25/11/2024 till 17:00 Hrs.
Sr.| MName of Borrower(s)/ 13(2) Date Description of the Immovable ; | Earmest Money Deposit|  Date/Time of Mr. SARD.J DEVI additional interest Date of Inspection of the Property :
No. Co-Borrower(s)/ Total Outstanding property/ Secured Assel PmTﬁus:inn (EMD) (10% of RP) E-Auction {Co Borrower) 23/11/2024 from 14:00 Hrs - 17:00 Hrs
Guarantor{s) Amount Bid increase Amount Mode Of Payment :- For 3r. No. 40 - All payment shall ba made by demand draft in favour of Hinduja Housing Finance Limited Payable al Ghaziabad
34 | Loan Account No. 02-05-2024 Flat no. 54, Second Floor (Front Portion,| 25/07/2024 ¥ 36,55,000/- 27-11-2024 TERMSECDHDITF'DH;EIFGHLFNEE-AUETIGH SALE:- .
DL/DEL/DLHI/ADOOO01198 - 10,6875 RHS), Plot No. 836, Shalimar Garden Exin-1,| Symbolic 1100 hrs-1300 hrs. 11 The Propery is being sold on “AS IS WHERE 157, “AS IS5 WHAT I5", “WHATEVER THERE IS™ AND WITHOUT RECOURSE" BASIS, As such sale is without any kind of
1. Mr. TEJINDER SINGH Rs. 10.68,754)- | o, pibabad, Ghaziabad, U.P-201005. Possession| < 3,65,500/- warcanties & indemnities,
(Borrower) ason ﬁf'n""ﬂy‘ F10.000/- 2. Particdars of the propery/assels (viz. exteni & measuremeanis specifiied intha E-Auction Sake Notice has been stated to the best of the information of the Secured Craditor and
along with further ! Secured Creditor shall not be answerahle far any error, mis-statement or omission. Aciual extant & dimenisions may differ.
2 Mrs, KULVINDER KAUR ¥ ¥

overdue charges and
additional interest

EMD Deposition Last Date : 25/11/2024 till 17:00 Hrs. K
Date of Inspection of the Property :
23/11/2024 from 14:00 Hrs - 17:00 Hrs

Mode Of Payment :- For Sr. No, 34 - All payment zhall be made by demand draft in favour of Hinduja Housing Finance Limited Payable ai Ghaziabad

E-Aucton Sale Notica issuad by tha Sacurad Cradior |5 an invitation (o the general public to submit their bids and the same does not constitute and will not be desmed to constitute
any commitment or any representation on the part of the Secured Creditor, Interested bidders are advised to penuse the title desds with the Secured Creditor and to conduct own
independent enquiriesidue diligenoe aboul the title & present condifion of the properiy/assets and claimsidues affecting the property bafore submission of bids.

Auctiobéidding shall ondy be through “online electronic mode” through the website auction@hindujahousingfinance.com and hitps:/'www.bankeauctions.com/ Or
Auction provided by the senvica provider C1 India PVT LTD, wha shall arrange & coordinate the entire process of auchion through the e-auclion platform

{Co Borrower)

I

35 | Loan Account No. ol et EMIHE' ?E;.S’I:llal"l ne. E,Eﬁm;nn‘ F:;'“P:'.:i;m:'" Esl}.f ﬁﬂ?d < 17.55,000/- 27-11-2024 & The bidders may participate in ¢-auction for bidding from thelr place of chesce, Interned connectivily shall have to be ensured by bidder himse!f. Secured Creditor/sendics provider
DLIJNK/JNKP/AD00000351 Rs. 16.,61,931/ GII:E ?:;Ld LIF?E:‘:::}E e Pu;';m;:" < 1,75,500/- 1100 hrs-1300 hrs. shall not be held responsible for the intemet connectivity, nebwork problems, own system crash, power failure elc.

1. Mr. DEEPAK SHARMA a5 on 03-06.2024 Bz i (o it 6. Fordetaifs. help. proceduse and online bidding on e-auction prospeciive bidders may contac the Service Provider C1 INDIA PVT, LTD. 605A, Add: C1 INDIAPVT.LTD. 3rd Floor,

‘EB,;T‘E"E' = along with further <10,000/- Plot No.68 sector-44, Gurgaon, Haryana-122003, (Contact Person: Mithalesh, Phone No. 7080804466, Email: delhi@clindia.com, Support Mobile Number:-

I:Curlﬂurm::lril v m.rerd_ue :halrgeﬁ and EMD Deposition Last Date : 25/11/2024 till 17:00 Hrs. T291981124/11125/1126). For participating in the e-auction sale the in’_randing bidders should register their name at auctinn@r.}indu]ahnusingﬁnanm.cum and

additional inferest Date of Inspection of the Property : https:/iwww.bankeauctions.com/ well in advance and shall gel the user id and password, Infending bedders ate advised to change onfy the password immediately upon

recening it from the sensce provider,
7. For participaling in e-auction, inlending bidders have lo deposil a refundable Eamest Maoney Depaosit (EMD) e, 10% OF RESERVE PRICE (a5 mentioned above) shall be payable
by interested bidders throwgh Demand DraftNEFTIRTGS infavor of " Hinduja Housing Finance Limited™

23/11/2024 from 14:00 Hrs - 17:00 Hrs
Mode Of Payment :- For Sr. No. 35 - All payment shall be made by demand draft in favour of Hinduja Housing Finance Limited Payable at Ghaziabad

16 | Loan Account No. 04-04-2024 Khasra no. 733, Begamabad Budana, pargana, | 08-10-2024 < 38.95,300/- 27-11-2024 8. The intending biddars should submit the duly filled in Bid Form (format available on auction@hindujahousingfinance.com and https:liwww bankeauctions.com/) along with
DL/MNRI/DHSH/ADD0000142 Rs. 12.75.345/ Jallabad, Tahs!| Ghixziabad, U.P. indin-201204 Efmh-ul_ic _?_3_93 '5'3_']}" 1100 hrs-1300 hrs. the demand Draft remittance towards EMD in a sealed cover addressed to the Authonzed Officer al Hinduja Housing Finance Limited, at B.0.; F8, Mahalaxmi Metro Tower,
COICPCICPCOIADDOOOD136 * 0‘3_1 i}-zui: 4 Possession il Lo Sector-4, Mahalaxmi Metro, Vaishali, Ghaziabad-201010. The sealed cover should be super scribed with “Bid for participating in E-Auction Sale- - in the Loan Account Number
1. Mr. SURENDRA KUMAR :; i Gl firthar T 10,000/- {as mentioned above) for the property (as mentionad above),

(Borrower) ﬂ\fEFdnl?E b ros i - T : . 8 After expiry of the [ast date of submission af bids with EMD, Autharized Officer shall examine the bids received by him and confirm the datails of the qualified bidders (who have
Z Mr. RAJESHVAR & additional :'r?tEresl i Depositien Last Date : £0/11/20e4 bl 17:00 Hrs. guoted their bids over and above the resenve price and pad the specfied EMD with the Secured Creditor) to the senvice provider C1 INDIA PYT., LTD. to enable them fo allow only

Mrs. MANJU RANI Date of Inspection of the Property :
(Co Borrower) 23/11/2024 from 14:00 Hrs - 17:00 Hrs 10

Mode Of Payment :- For Sr. No. 36 - Al payment shall be made by demand drafl in favour of Hinduja Housing Finance Limiled Payable al Ghaziabad

those bidders to participate in the onlfine inter-se bidding/auction proceadings at the date and fime mentioned in E-Auction Sale Notice.
. Inter-sa bidding among the qualified bidders shall star from the highest bid quoted by the qualified bidders. During the process of inter-se bidding, thera will ba unimitad extension
of “10" minutes each, |.e. the end ime of 8- auchon shall be aulomatically extended by 10 Mnutes sach time if bid is made within 10 minutes from the ast extansion,

11, Bids once made shall nod be cancelled orwithdrawn_All bids mada from the usar id given 1o bidder will be deemed 1o have bean made by him alone,
& EﬁS;Lc{;UHI:f:&DDHMEE 124000 2225:?;;52:“51?I;E:;:a:;u:{l;: ;::: Esi;lgﬂf; < 26,89,200/- "5:]12-?'%?51!5. 12, Immediataly upon closure of E-Auclion proceadings, the highes! bidder shall confiem the final amount of bid quoted by him by E-Mail both Lo the Authorized Officer and the
8 Rs. 15.33, 735/ area of Village Mawai, Pargana Loni, Tehsil | Possession < 2,68,920/- Senvice Provider forgetiing declared as successful bidder in the E-Auction Sale proceedings:
COICPCICPOFIADDOOOZ0E as on 03-07-2024 District Ghaziabad, U.P: EAST-RASTA, WEST- 7 10,000/ 13. The successful bidder shall immediately i.e. on the same day or noi later than next working day, as the case may be, pay a deposit of twenty five per cent, of the amount
1. Mr. Indu Gond (Borrower) along with further | RASTA. NORTH- VACANT PLOT- SOUTH- ' = of the sale price, which is inclusive of earnest money deposited, If any, to the Authorized Officer conducting the sale. The balance amount of purchase price payable
7 Mr. SARVESH GOND & overdue charges and | Property of Rampal EMD Deposition Last Date : 25/11/2024 till 17:00 Hrs. shall be on or before fifteenth day of confirmation of sale of the immovabie property.
Ms. MAYA GOND additional interest Date of Inspection of the Property : 14, In case of default in payment of above stipulated amounts by the successhul bidderfauction purchaser within the stipulated time, the sale will be cancelied and the amaount already

paid (including EMD) will ba forfeited and the property will be again put to sale.
3. Atthe request of the successiul bidder, the Authorised Officerin his absoluie discretion may grant ferther ime in writing, for deposifing the balance of the bid amount,
16. The Successful Bidder shall pay applicable TDS (out of Sale proceeds) and submit TDS certificate to the Authorised officer.

(Co Borrower) 23/11/2024 from 14:00 Hrs - 17:00 Hrs
Mode Of Payment :- For Sr. No. 37 - All paymeant shall be made by demand dratt in favour of Hinduja Housing Finance Limited Payable af Ghaziabad

38 | Loan Account No. 04-04-2024 Khasra no. 1068-1089, Mohalla Dharampuri, | 08-10-2024 ¥ 15,72,750/- 27-11-2024 17. Municipal/Panchayal Taxes, Ebectricity dues (ifany) and any otfver autharities dues (if any) has to be paid by the successful bidder beforaissuance of the sale certificate. Bids shall
DL/MNR/MVHR/ADDOD000E3 Begumabad, Jalalabad, Tehsil Medinagar,| Symbolic 1100 hrs-1300 hrs. b rade taking into consideration of all the statulory dues pertaining 1o the property,
CO/CPCICPOF/ABO0001E16 Rs. 9,89,969/- District- Ghaziabad, U.P.-201204 Possession < 1,57,275/- 18. Sala Cerificate will be isswed by the Authorsed Officer in favour af the successful bidder anly upon depaosit of entire purchase pricebid amount and fumishing the necessary proof
1. Mr. BHUPENDRA e 0?"1“'1“4 F 10.000/- inrespect of paymeniof all taxesicharges
(Borrower) along with further : 19, Applicable legal charges for conveyance, stamp duty, registration charges and other incidental charges shall be bome by the auction purchases
2 Mr, SUNEETA SUNEETA | 9verdue charges and 2R T D DR E L S R SR TR VR e B 20, The Authorized officer may postpana/cancel the E-Auction Sale proceedings without assigning any reason whalsoever, In cass the E-Auchon Sale scheduled s postponed o 3
(Co Borrower) additional interest Date of Inspection of the Property : later date bafore 15 days from the scheduled date of sale, itwill be displayed on the wabsite of the service provider.

23/11/2024 from 14:00 Hrs - 17:00 Hrs 21. Tha decision of the Authorized Officer is fina!, binding and unquestionable.

Mode Of Payment :- For Sr. No. 38 - All paymant shall ba made by demand drat in favour of Hinduja Housing Finance Limited Payable at Ghaziabad 22, All bidders who submitied the bids, shall be deemed to have read and understood the terms and conditions of the E-Auction Sabe and be bound by them.
23. Forfurther details and queries, please contact Authorized Officers RRM, Mr, Amit Kaushik : 9587088333

3 Eﬁ;m IIE]:J.:L“E:EMEU 018 F— Eﬂ]ﬁ,ﬁ"; L g:vl-iﬁ dpti;: EE':: J;um;m: i’;gg H'ﬁ': aii} E;y'::hzugf: 3_1 E:E_E:E_E?E 3 15:;1 1;2‘;5*: 24, This is alap 30 (Thirty) days’ notice 1o the BorrowerMorgagor'Guarantors of the above said loan account pursuant to rule 8(6) of Secunily Interest {Enforcemant) Rules 2002,
1. Mr. AMAN SAXENA Rs. 8,45,272/- Ghaziabad U.P. 201016 | Possssatio < 1,28,232/- b cho about holding of auction sake on the above-mentioned date/place,
(Borrower) as on 03-10-2024 ¥ 10.000- Place: Ghaziabad Authorised Officer,
2. Ms. PRITY SINGH “":;“3 "'";‘}“ it ? o : L _ Date: 24-10-2024 HINDUJA HOUSING FINANCE LIMITED
(Co Borrower) w;;m;:i;ﬂ:iﬁ:;? e Depastiien Last Uate : Shr11/c025% 18 17:00 ths. Special Instructions | Caution: Bidding in the last minutes/seconds should be avoided by the bidders in their own interest, Neither Hinduja Housing Finance Limited nor the Service

Date of Inspection of the Property :
231172024 from 14:00 Hrs = 17:00 Hrs

Mode Of Payment :- For Sr. No. 38 - All payment shall be mada by demand draft in favour of Hinduja Housing Finance Limited Payable at Ghaziabad

Provider will be responsible for any lapsesfailure (Internet failure, Power failure, etc.) on the part of the bidder in such cases, |norder to ward off such contingent sifuation, bidders
mre requeested to make all the necessary arrangements | alternatives such as back-up power supphy and whatever else required so that they are able to circumvent such situation and
are-able to participate inthe avction successfully,

POSSESSION NOTICE (for immovable property) [Rule 8(1)]

calling upon the Borrower(s) ' Guarantor(s) to repay the amount mentioned in the respective demand notice within 60 days of the date of

of for the amount{s), mentioned herain below besides interest and othar charges. | axpanses against each account

Anatice s heraby given that the following Borrowers 'Guarantors have defaulted in the repayment of principal and payment of

of their acknowledgment not recelved; as such they are hereby informed by way of public notice about the samea.

1.8hyam Karan 5o Karan Singh Rio Nari Pura,| Allthat Part & Parcel of property .2, | Date of Demand Notice: 02.07.2022] Rs,

Inder| Scuth: Plot of Devendra Kumar The Properly belongs to Gesta Dend
Wia Shayam Karan e, no. 2 among you

Vihar Ke Faas, Dhanoli, Mear B.D
College, Agra, Uttar Pradesh-282001, In Loan

Pargana Tehsil- Bhagwanpuor, Disti-

Distt Meerit, UP-250001. Add.2. E-106, Aura Chimera

Sanjeey Vashishtha, Add. 1. 4115 , Rakshapuram, Near WHO Colony PO Mearut KTY, Sub Distt- Mawana, Distt-
Meerut, UP- 250001, Add.2. E-106, Aura Chimera Haj Magar Extension, Ghaziabad UP -250001.

Notice under Section 13(2) of the Securitization and Reconstruction of

Financial Assets and Enforcement of Security Interest Act, 2002 ("the Act")

charges, expenses incurred thereon, less credit il any. However, few of the notice{s) have returned un-served and as such they are
hireby inforrmed by way of this public notics.

Registration Mo : UKGT FN1800
Engine No : YGN4KESTEY
Chasis No : MATTJ4YGTNGKS1768

E-106, Aura Chimera Raj Nagar Extension, Ghaziabad
UP -250001. Altarnate Address: 415 Rakshapuram,
Mear WHO Colony PO Meerut KTY Sub Distt-Mawana

1. W's Kumar Enterprises (Borrawer) through its Prop. Mr, Ramesh Kumar 15t Floor, House No. 68/3C, Rameshwar, Azadpur

CHANDRA PRABHU INTERNATIONAL LIMITED

CIN- L51909DL1984PLC019441, Email ID: info@cpil.com
Regd. Off. : 14, Rani Jhansi Road, New Delhi-110 055

financialexp.epaprin

New Delhi

Advertisement to be pubdished in Newspaper for
ihe change in Registensd Office of the Company

¥ the matter of sub-sechon 4 of zechon 13 of the
Companies het 2073 and clavea (a) of sub-seclion

Exira ardinary Gararal Mealing bald on Monday,| |

the prapasad chenge, may dalivar eitfer on MCA
portal P Aoy r'l:lﬂ:.' fl!ll'g riveslof |‘:|_'|"|'||:ia1"|:]

ADDRESS OF REGISTERED OFFICE: B-1175127,
‘Vesant Kurg, Kew Dathi-110070 {Present Addrags)

Far and on behalf of applicant

Regional Office Astley Hall, TI SEORM =TT
H u lvhn SMA FINANEE EANK SECOND FLOOR, GMTT BUILDING T st Rajpur Road, Dehradun DEMAND NOTICE P o 'ihﬁ'fﬂﬂnﬁfgﬁ : ﬂdvarﬁsnmanﬂﬁj Huﬁﬁw?
]l l I [Pursuant to Ru kel ot ragistration under Part lof Chapter XXI

D-7 SECTOR 3 NOIDA UP 201301 DEMAND NOTICE U/S 13{2) of SARFAESI Act 2002 (ncorporation) Rubes 2014) :prmmuir;]d1 5“351“:1“}&?2 irmqig:‘ of the companies

{Auvthorised to Reglster) Rules, 2014)

Whereas, Tha undersigned, baing the Authorised Ofiicer of Uijjivan Small Finance Bank Lid., under the Securitisation & Reconstruction Interest of cradit faciities granted 1o them at their request by us and said facilities have tumed Non Parforming Assets. The | |from one state to another e T P
of Fnancial Assets & Enforcement of Securily Interest Acl, 2002 & in exercise of powers confermed under sechion 13{12) read with rule 3 natice under section 13(2) of Securitization and Reconstruction of Financial Assets and Enforcemant of Securily Inlerast Act |  [Before the Cantral :-u:_-“:lﬂfri’ﬂml {Regional Director, Comganies Acl 2013, an application has
of the Security Interest (Enforcement) Rules, 2002 issved demand notice fo borrowar’ Guarantor on the dates mentioned hereunder; 2002 were rssued to Borrowers/Guarantors on their last available addresses. However, either the noticas return undelivered | [Moriem Regan Banch betn mada G he Registrar. Delhl. that

YBISWAS NUTRITION LLP" (LLPIM @ ACK
£6546 a Limitad Lisbiity partnership a businass

the notice. The BorrowerCo-Bomower'Morigagor having failed to repay the amount, nofice is hereby given to the BormowenMortgagor, - e {5) of Rule 3 of the Companies (Incorporatian) enlity may e regisiered undar Parl | of
Co- BorrowerMorigagor, Co-Borrower and the public in general that the undersigned has taken SYMBOLIC POSSESSION of the il Name of the Detail of Mortgage % Rules 2014 ,E':}":;,;LF;’:,.?:".!.;;.HE Mpars L e 3. B
property described heresn below in exercise of powers conferred on him under sub-section (4) of section 13 of the said Act read with rule Ko. Branch/Borrower/Guarantor Security/ Property Amount Due the malter of Hrshﬁ?MEHEIDHE WEALTH ;Emﬁ#s T
v Iy i i ; Y -r achace ) = N e malar o : e peincpad alvecls ol thé company are as

i ".1 rgspaﬂc.[li;'ng&umlaw |I¢rg|:leem1hg A . - : il Borrower : W/S Abhilasha Industies, 1 Roorkee [Alta Besan, CEIjtnflﬂ-'ﬁ: Machine/ High [ 1590 2024 El-!;l-ﬁ“’frﬁa?ir'lm al B-11/8127, 'n.-*.iu_szu:tguq. Mew| fa l'.?n-i:.?;rtr:.-rnn '"r-laE-:I::;JEIniE-gi-Flrllir:a"%riﬂcfrr'lir;g'
g iy e s i i i . Road, Musthkam Khasea No 404 & 415 Khata No 113, [Pressure  Fan/Channels/CNGIPNG RN - ApplicamtCompsny) | - B carhise, desling b ail Hnd o] MAGKEIMS
The BorrowerMorigagor, Co-BorrowerMortgagor and Co-Bomower in paricular and the public in general is hereby cautionad not io Rs . Bng 4 :
desl with the DmpEﬂ."."aI'll.'i an? dEElingﬁ';'ﬂ'h 1hE i:lrUF'Hrlj" '.'l-'l"t.!-EE-I..II:IjEI:i Iﬂ' t-h'E':harHE I:Iijii'l.fal'l Ema“ Fiﬂ-ﬂl‘lﬂEEﬂl‘lt Ltd IDr-En a"TII:ILII'I" MHUEH El‘lagwar‘lpu I, Mus’hh.flr'r'l Prﬂgaﬁ'ﬂ TEhE" Genzat 125 kKva DG Set and other 1 66.79 éIT 96 Megce 15 heraby ;I'-'IJEJH |l:III;GEI"II‘."I'H| rl!JI:I-II'! "IL :J'::" ::!ur.i;lrﬂll HEii'llll'-F':.l'r_'II]kII:|$d_-:}?$I"II,!'.¢_ H'plillh'ﬁﬂhﬁi

¥ i ] ok ] ! : ‘ : . : | Rt M make o applicat af b fopathis, dis supplemar

. . Ehagwalrrgur. D|511-Hz:ndu;;13r, ll_.lttﬁkhand - ga ?5%1'1. :tnﬁdmvrielﬁw Fanzh;EEM h;: sa dﬂl:ﬂ T.IE, ﬁ : ; rﬁ i i 'é:;'lr_ll:'ri:lr Eﬁmen f:. I:ua : Ige‘:llzllf.l-:;:'lu-dlgqu.‘ g : F::'rlj al, alfopathic, digtary supplemen

L At A SHERPE o e e o R R a5 P e e o A 2 . i Hishi: d = | ] Coimnan L B3 s ki sl e B T win herna hosnit ~liniz, hesalih centras,
Baciis st wicin 48, of Botroum Messnpsianofibe. |- 0o of Demand an:a i U ko o 5:1:7::': Uauaiizﬂf'i?; Aad.1 L-:li:::ﬂ Hgig;:;;:rarnuhlear Khasra No 404 & 415 Khata No 113, ofher charges ;:ar:ah":::-leglJ:'I:.'Irsr::::aﬁjLﬁLn}liﬁfémglgléil w:ﬂ EE;E;'I;IPEEL:i's?ﬁrtlﬁigsr;:n‘-ri -'ecf?arrf:?

Co-Borrower/Mortgagor Immavable property Date of possession demand noticef WHO Colony PO Mosrut KTY Iﬁuh Distt. Mawana |Mauza Bhagwanpur, Musthkam company In tem of special resclufion passed aff | Centers and dispensaries.

To establish, setup, and nun in any pad of
Il coachng insdiudes, Stady canthé of any

Buddh Vihar Ke Paas, Dhanch, Near B.D. Inter| Housellesin Khasano: 235, area_|_Date of possession: 13,1014 f 3,18 958/ Ra| Magar Extension, Ghaziabad UP -250001, |Haridwar, Utirakhand -247661 or chanas t Regelered Off hom "Sate of Dt | 2212, B8 f edcaton B condicbng regua
Coflege, Agra, Uttar Pradesh-262001; 2. Geeta| 83,61 sq meters situated at Nirpura. Agra which is ounded as follows: | as on B narb arator 2 Al \ecbicits Wb "ot |anihers clse ‘SwteolHaryans’, i [| T ionisr i N
Devi Wio Shayam Karan Mar Pura, Buddh| Boundanes: East Plot of Lachan West Road North: Plot of Tulsiram| 01-07-2024 : J Aty plerson whose inferestis ety o ba aflecied by n;.élsl:;!';c;ali-:-.'l of the proposed campan may

be inspacted attha offica at 517 Udyag Randra
Extri-Il, Ecolach-ll Tilapla Karanwes, Gaulam
Buiddha Magar, Daded, Uttar Pradesh, India,

Account No. 2245210080000060 2.|Branch: FRI (0286) All that Four Wheeler in the name of 29.08.2024 Eﬁn“?;'fj;ﬁﬁ E‘ifiﬁ;ﬁ:ﬁ:ﬂﬁ'fﬁ;ﬁiﬂﬂﬂﬁé 201306
i 1 I s F R ey s o 1T T DY BT AN e LS labice i Rarahy -
gishushtha. El-};}ﬁ. .ﬁ.ﬁu r;] Ch:Eera Raj Nﬂar E::tens;-:ng. Jaizwal. Re. oppasitian o the Regioral Diractor &t the Address their atgactian in wriling 1o the Regislrar of
aziabad 280001, Alternate Address: 4/15, B-2 Wing, 2rd Noor. PL Deendayal Antyodaya Companies al 3717, Westcotll Buklling, The
Rakshapuram, Mear WHO Colony PO Meerut KTY Moclel Biarte ShUNE IR AT I Eu.:#ﬁ:dftu?j Bhizwan, 2nd fioor, CGO Camplex, Mew Delhe| | Mall. Kanpur-2a0a1. Witar Pradesh. within
Indusind Bank ¢ i)Y FRR Group, 11th Floor, Hyatt Regency Complex, Sub Distt- Mawana, Distt Meerut, UP- 250001, [Z8L7S By MAHINORASMAHINDRA,  LFEE P00 | 1000, win 14 Days of cal ofpublicabon of | | - gff5d S i 2 copy 1ot company
f T . ; P - ; . i n nalice wilh @ copy fa the applicant company &t its : igderad- oMica. Dalki G airax
nausin AlNK %127 New Tower, Bhikaji Cama Place, New Delhi-110066 Sh Sanjeev Vashishtha Sfo Ishwar Singh Vashishina, | Other details are as under iesidtr b ool Sl ol o is regisierad offia Dl and Regisirar of

Carporste Affairs (ICA), Plot No. 6, 7; 8, Sector
&, IMT Manesar, District Gurgaon (Haryana),
Pin Code-122080

I.Hama- (5} of Applicant ;

Nefice is hersby given to the bomower / mortgagors / guarantors, who have defaufted in the repayment of principat and interast of koan Distt Meerut, UP- 250401, Anita P.-gnihiﬂlr-i | ASHIM HUMAR BISWAS  LIYAN BISWAS
facility obtained by them from the Bank and whosa loan account has been classified a5 Non-Performing Assets (NPA) on 29.08.2024. We call upon the above borrowers/Guarantors to discharge in full their iabilities within a period of 60 days from the date | |po.; 2510024 {Diregtor) PARMER PARTNER
The notices were issued 1o them on 10.10,2024 under section 13(2) of Securitisation and Reconstrugtion of Financial Assets and of publication of this notice failing which we will be exercising the powers under Section 13{4) of Securitization and | |Place: New Delhi DIN: 07780436 |Dated : 23.10.2024

Enforcement of Securty Interest 2002 (SARFAES| Act) on their last known addresses calling upon and demanding from them fo repay Reconsiruction of Financial Assets and Enforcement of Security Interest Act 2002

the enfire autstanding of Rs. 66,21 ,&qs.mnupm si:!_'_.' Six Lakh Twenlf_.f One Thnusa_nd Six Hundred Thfee and Paise Forty Four Dated : 24.10.2024 Place : Dehradun Authorised Officer, Central Bank of India FORM A

anly} as on 30.09.2024 and furihar interes{ and panal interast at the applicabia rate of invtarast from 01,10, 2024 and any othar cosis, PUBLIC ANNOUNCEMENT

flUinder Regulation 5 of the Insolvency and Bankrupdey Boand of India
{inspdvency Resolufion Process for Corporate Persong] Regulations, 2008

FOR THE ATTENTION OF THE CREDITORS OF

M/5 GF TOLL ROAD PRIVATE LIMITED

Opposite Premery School, New Delhi, Morth Delhi-110033
PP ' — - : Corporate office : 1512, Fifteen Floor, DLF Galleria Commercial Complex, DLF City Phase IV, Gurugram, Haryana 122009 RELEVAMNT PARTICULARS
2. Mr. Ramesh Kumar {Guarantor} House No. 67 First Floor, Block C, Maodel Town 111, North West Delhi, New Delhi-110009. L. | Mame of coparens detior | M/S5GF TOLL ROAD PRIVATE LIMITED
3. Mrs. Privanka Arora (Guarantor) B-230, Saraswati Vihar, Pitampura, Morth West Dalhi, New Def-110024, Also at- Flat No. 302 EXTRACT OF STANDALONE UNAUDITED FINANCIAL RESULTS 2. | Bate: of inoamarmition of comornite Getior | 23 " Deoember, 2008
Floor, Plot No. 140.and 141 Scheme Sukhija Vinar Vil SirsiRoad, Opp. Teoler, Unbounded School, Jaipur, Ragasthan, 302012, FOR THE QUARTER AND HALF YEAR ENDED ON 30TH SEPTEMBER, 2024 2, Ay '-‘“'bf::f 'j‘";:;;-:;-'ﬁ“mﬁ“ﬂm e Miinel
15 MCOMpora A, e
Collateral: First and Exclusively chargs on Hypothecation of the Immovable Assets of the company financed by other banks & cofiateral (Rs. In Lacs) 4, | Corporafe: Wieniity ha, / Liniied Liabily. | UTA000MAZT0AFTCIAE1 12
securities including Mortgage created by the owner{“the morigagor”) infavour of Bank: [ . Ickerification Ma. of comarate debios
7 e = — e NS. Particulars Quarter ended Half Year ended | Year Ended 5 | ckiess e regieirerd ofios and [ T e sy ey e T
escripllan of " roperies. i ° 30.09.2024 | 30.06.2024 | 30.09.2023 | 30.09.2024 | 30.09.2023 | 31.03.2024 principed offioe (f ary) of comorte. | Walchand Himchand Marg, Balked Estise,
All that piece and parce! Flat No. 302, Second Floor, Plot No. 140, 141 situated at Scheme Sukhiga \ihar, Gram Sirsi, Priyanka (Un-audited)|(Un-audited)|(Un-audited)|(Un-audited)|(Un-audited)| (Audited) debi | Mumbeai . Matareshira, Indis 400001
' (i, | il & Irechency commencement date in 23 Ocfobar, X724
st sl Bisicd fa) i, Mogeslian adineadring 1260 3. B frora .| Total income from operations 13681.77 | 29187.60 | 1640570 | 42869.37 | 44141.33 | 85483.12 Sl S 1oy of ortir ecsied on 230 Dctobes, 20241
The above name b::nn'u-.wr.and their guaraniors -E_WMQagcrs ara heneby called upon to make payment of culstanding amount within 60 2. | NetProfit/(Loss) for the period (before - Estireried date of cosure of Inschency | 21 Aprl, 2025
days from he date of publicabon of this nolice failing which further slaps will be taken after expiry of B0 days under sub-section (4) of Tax, Exceptional and/or resiution process
Section 13 of SARFAESI Act, 2002, Extraordinary items) 3942 | (11992) | 38350 | (80.80) | 17927 | 14378 B i | et
% a | s i VY B -~ sl Ul S IETHT 3
Date: 25.10.2024 Place: Delhil Jaipur Authorised Officer, Indusind Bank Ltd. 3. | Net Profit(Loss) for the period before R TR O A 01, TP AR 200 A
Tax, (after Exceptional and/or 5. | Adckess and e-mail of Bhe menm | 1RPs Addness : 5224, Ramjas Food, Faml Bagh,
- Extraordinary items) items and/or item resoluticn professions, & regstered New Dehi-110005
A M ana pp“ra m H ome F| nance Ltd Extraordinary items)/Profitor loss of JV 3912 | (119.92) | 38350 (80.80) 179.27 143.78 wih the Boaed | Email ki jndsrmhukosgmat.com
? MANA.PPU HAM ME 4. | NetProfit/(Loss) for the period after tax o e M.’ BT DS a mm m s i
=8 FORMERLY MANAPURAM HOME FINANCE PVT LTD (fter Exceptonal andior iyt Il i Lo A8
CIN: U5923K12010PIC039179, Unit 301-215. 3rd Floor. A wing, Extra- ordinary items) 39.12 (119.92) 338.38 (80.80) 134.15 77.50 i et e e ! i:‘n"f-r;:i:.-.c:rll.'-:r sl ;
Kanakia Wall Street. Andneri-Kurla Road, Andheni East. Mumbai-400093 5. |Total gfcmprehensivs Ir}fi?(rﬁefo; ]fheth 12, Classes of cedhons, f Gy, under clauss | Nofsppicable
= perio omprising Profit/(Loss) 1or the i) of sLibsaction (G4} of seclion 21,
D eman d N ﬂtl ce period (after tax) and Other arscertared by the intarim reschution
Wharaas e Autharized Officar of Manappuram Homa Financa Lid., having cur registared office at IV4T0A (ol] wE3EA [naw), Manappuram Comprehensive Income (after tax)] 39.12 (119.92) 338.38 (80.80) 134.15 78.57 | professiorai |
House, Valapad, Thilssur, Kerala-683567 and branches atvanous placesin Indie (hereinafler refemed toas "MAHOFINT) is a Company registerad : - 13. Marmes of Insovency Professionas Mot spobcabin
under the Companies Act, 1958 and & Financial Inzfilution within the meaning of sub-clauss (iv) of clausa {mj of sub-section (1) of Section 2 of tha L i = .EqUIty Share Cap!tal . 369'80_ 369'80_ 6980 369'80.- 369'80_- = 56960 - identified o act a5 fushortsed
Securitizatian and Reconstruction of financial Asses and Enforcement of Security Interest Act. 2002 (hereinafier referred 50 a5 the Act) read with 7. | Reserves (excluding Revaluation Rewesntative of creclitoe in @ clags
Nolification Ma, 5.0. 3486 (E) dated 18th Dacamber, 2015 issuad by ta Govt. of India, Depariment of Financial Senices, Ministry of Fmance, Reserve as shown in the Balance (Threa names for aach dees)
Wew Dethi, inter glia carmying on business of advancing loans for constnaction and | or purchase of dwelling urds and whereas the Bormowes | Co- Sheet of previous year) - - 14, ia) Rofeart Foems:and | CaRekevant Fonme an avalabio ot
Barrowers as mentionad in Column Mo, 2 of the bedow mantioned chart ebtained loan from MAHOFIN and whareas MAHOFN being the secunad 8. |Earnings Per Share (of Rs.2/-each) i) Ceatais of auihowizs] repeiseriates - | Aitgs b geeinsdowniaadiommiim]
cresditor under the SARFAES| Act, and in exercize of powers confenmed wider section 13(2] of the said Act read with Bule 2 of the securily interést ' (for continuing operati ons): ane avalatie at (oot Bpplicania,
[Enforcament) Rules 2002, msusd demand notics caling upon the Bormowears | Co-Bomowers &5 menlionad hersin belew, fo repay the amaunl _ Bonct
menticned In Ba noticss with furthes inferest therson within 60 days from the date of notics, butthe natces could ot be served upon some of them Basic: 0.21 (0.65) 1.83 (0.44) 0.73 042 ﬂﬂﬂﬁﬂ”ﬂﬂ:ﬁtﬁ :.::. Tﬂiiﬁ:ﬂ‘?&"ﬁ;ﬂ?ﬂﬂ‘;‘: ;mh::T;bﬂ the M,.rghg:
for variows regsons, That in addition thersto for the pupases of information of the said barrowers erumerabed below, the sad bormowers are being Diluted: 0.21 (0.65) 1.83 (0.44) 0.73 0.42 Toll Road Private Limited on 237 October, 2024 (Order received on 23" October, 2024),
inforrned by wany ol this publbs notics, The creditors of Mys GF Tall H*:Blaa::l Privata Limited are heréby called upan to submit their
Notes: ciima with prool an or Eora0 Hh'ul'rl.h-_er. 2024 10 T inlerim resodielon praleasions) &l
1 theadd wmntianad against entry Mo, 10
:: I CTETHEEﬁENméh DE:::E'E:J Iﬂ:ii::“& ‘tiﬁg;:ﬂm NPA | Date of Notice sent & 1. The above results are an extract of the detailed format of Unaudited Financial Results (Standalone) for the Quarter and half year P e o A S bt i T i it AN it
: r s Date | Outstanding Amount ended on 30" September 2024 filed with the Stock Exchanges under Regulation 33 of the SEBI (Listing Obligations and Disclosure CredRInr: ey Submit e claims with proofin person, by post or by electranic means.
PAPU DEVI, E'ﬂﬂﬂl Ma g 53"|||'i3|F- rt'lﬂ'd m.;,- "«";'-HE!E' L‘“L@ﬂiﬂﬁ- Hp";ﬂfﬂb‘-‘;? F'L-'Sﬂ-gﬂﬂ"j- Ogganz|  10-09-2024 Requirements) Regulations, 2015. The full format of the Standalone Unaudited Financial Results is available on the Stock Exchanges ;::i";;";:':l::h‘-_'":lf'e':lﬂr!:;-g'{gg ':;"I‘;L“!fir-_‘; :“a':;:;‘i::gitﬁ:";i;'”'f“" :I’E'I;::E”'j- 1D5r"-:§;3'j;5'|'¢'[_:'_::;-"ft:;
RAMESH FRAJAPAT/ EnChayal oameimi, \auds, Vishnolyan pur, Near Gowl. Schood, ? & Rs 492068/ website i.e. (www.bseindia.com) and on the Company’s website (www.cpil.com). b o s et i ket bt il Eonpngismlt e
1 MHLDOS20001514/48PUR | Jedhpur, P.O DHANDIYA, JODHPUR, RAJASTHAN, P 342802 2. Previous Years/ Quarterly figures have been regrouped/ rearranged, wherever necessary. HI-::.E'-I.H":uzntr ;;;E:h-':;‘;.lh;q 19 A S Aarsed Errssniative ol fhe tass [shedfy Sasstin rorm
Motice, is therefore given to the Borowers [ Co-Bomowers, &5 menboned herein above, calling wpon them to make payment of the total 3. Theresults forthe quarter and half year ended on 30" September 2024 are in Compliance with Indian Accounting Standards (IND-AS) Submission of false or misteading proofs of claim shall attract penalties.
outstanding amaunt a5 shown harein above, against ihe respective Barrowsr ! Co-Bomower, within 80 days of publication of thés nolice, Failure bo as notified by the Ministry of Corporate Affairs. Date : 25.10.2024 My, Babal ﬂﬁ:{;i
make payment of the lolal oulstanding amount logetter with further inferast by tha raspective Borrower' Co-Borrower, MAHUFIN shall be 4. The above result were reviewed by the Audit Committee and were approved and taken on record by the Board of Directors at its Paok Mo Intetim Resolution Prafeasional
constrained bo take ws 13(4) for enforcamant of securily interast upon propenies as described above, Sleps are alea being laken for service of meeting held on October 24, 2024 IF Frag, Moo BIPRS00 L/ P-PO264%/ 20 21- 2022/ 14048
naficein other manners as presoribad under the Act ard the rules made herewnder. You are put lonotice that the said mortgage can be redeemed ’ ' On Behalfof The Board of Directors AFM valid upto 30,08 2025
upan payment of fha entire amount due fogether with costs, charges and expensas incwred by MAHOFIN ai any Bme before the date of . .
publicalion of nalica {or public auction or privale treaty for ransler by way of sabe. &5 dalailed in Saction 1318} of the SARFAES] Act, ChandraPrabhu International Limited
Take nata that in kerms of 3- 13 (13} of the SARFAESI| Act, you are hereby restrained from transfeming and'or desling with the Secured Properfies Sd/-
in any mannar by wey of sake, lease or in any other mannar Gajraj Jain
Place - Gurugram Chairman Cum Managing Director
Place: RAJASTHAN, Date: 25/10/2024 Sdl- Authorised Officer, Manappuram Home Finance Ltd Date - 24" October, 2024 DIN: 00049199
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TILAK VENTURES LIMITED

LESS10MH1580PLCO23000
Address: EM09, Crystal Plaza, New Link Road, Opp. Infinity Mal, &ndherl (West), Mumbal, MH- 400053
Emaif id: fakfin@ gmail.com. weabsilerwww. lakfinance.wordpress.com

(EXTRACT OF STANDALONE AND CONSOLIDATED UN-AUDITED FINANCIAL RESULT FOR THE QUARTER ENDED DM

J0TH SEFTEMBER, 2024)

Amoun in Lakhs
Standalone Consoldated
Particulars Quarier | Querter | Quarer | Quarter | Quarfer | Quarter
ended ended ended enled erded nitled

w M‘I;lél.im Eﬂhﬁl&p‘l. :!J'IET;;&I-F Ellgiidm. ﬁﬂi'lﬂialﬁpl

Un-Audited] Un-Audited| Un-Audited| Un-Audited | Un-Audibed |Un-Audied

1 | Talad income from operations 1034 357 | EDD4TH) 421171 1634.726) B18 3421 1004.493

& | Ml PralibLass ler tha Pericd Befara lax and axceplonal ilems 266,280 | 232101 102,423 498381 Z23I0EDI| 253526

3 | Ml Profil {Loss) bélore fax afer gxcephanal lems 266260 232901 102,423 498381 Z30.B31| 253526

4 | Wed Prolit’ (Lees) afer Tax and Excaplional Hems 207 847 | 1T3.GBE FOEAS] 3IH1.333| 1724TE| 1BZZTT

E | Tolal Compeefnsie [rooms 257,801 | 198115 5244 455,72 196.81 | 225943

G | Paid-up Equity Share Capial 2208 484 | 2228 484 | 2228 404| F228.484 | 2278, 484 | 2226484

T | Earning Par Shan

Baug 04493 4.078 0,032 017 .07 0.oaz

Dhluted 0043 0.078 0.3z 017 0077 n.gaz

Hobe: The above & an axiragl of the detailad famal o Un-Audited Slandalona & Consolidatad Financial Rasulls fiked wilh fhe Slock Exchange unde

Riequlaton 33 of the SEBI( Listing and Other Disclosure Requiremants) Fegulations, 2015, The full fingneizl resalls are available an Siock Exchange
webiite (wea bseindia.comp and on the Company "2 websie sy lilaklinance wordorass.com

Far Thak Ventures Limited

Sdr

Girra] Kishor Agarwal

Place! Mumbai Managing Director

Date: 2410720249 CiM: 00290959

W | ADITYA BIRLA

ADITYA BIRLA FINANCE LIMITED

Registered Office ; Indan Rayon Cempound, Yeraval, Gujaral - 362 266,
Corporate Office : 12* Floor, R Teck Park, Nirlon Complex, Nr. Hub Mall, Garegaon (E). Mumbai-400 063, MH,

POSSESSION NOTICE [SEE RULE & (1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002]

Whereas the undersignad being the Authorized Officer of Aditya Birla Finance Limited (ABFL) under the Securitisation and
Reconsfruction of Financial Assats and Enforcement of Security Interest &ct, 2002154 of 2002} and in exercize of the powers confermad
under Section 13 {12) read with Ruse 3 of the Sacurity Interast (Enforcement) Rules, 2002 issued a Demand Notice Dated mentioned
below under Section 13(2) of the said Act calling wpon you being the borrowars (names and addresses mentionad below) to rapay tha
amaount mentioned in the said notice and intérest thereon within 60 days from the date of receipt of the said nofice.

The Bomrowears mentioned herain below having faded to repay the amount, nofice iz hereby given to the Borrowers mentioned herain
balow and to the pubdic in general that the undersigned has faken Symbolic Possession of the propedy described herein below in
exercize of poweers conferred on him /! herunder 3ecion 134) of the said act read with Rule & the Security Interest (Enforcement) Rules,
2002, The Borrowers mentioned here in below in particular and the public in general are hereby cautioned not to deal with said property
and any dealings with the property will be subject to the charge of Aditya Birla Finance Limited (ABFL) for an amount a5 mentioned
heresn under and interest thereon, The Bormower's atlention is invited to the provisions of sub-section 8 of Section 13 of the act, in respect
of fime available, o redeem the secured asssls,

Wi w CAPITAL

',:5;,- Name of the Bor is) Eﬂ’;"ﬂm mm Dam}glrlﬂu: Bﬁlzﬂnvmla Property Pﬁ;ﬁm
1. Wi, Anvan Products, Flal No. 103, Area Admeasuring T80 3q. FL. Buit Up Area; On Tha
Through Its Proprigtor Mes. Dipali DN Diste : 15t Floor, Wing “A” In The Buildng Known As “pratham Agartmand’,
Diip Pawer, prih Eﬂz:i InThea Socaaty Krown As *pratham A Co-operstive Housing Society 23.10.2024
2. Mrs, Dipali Dilip Pawar, R “"1 28 Lemled” Consbrucied On Land Beanng Survey Mo, 287, Hissa Mo, y boli
| (Wilo. Dillp Dharma Pawar) 3. £DAT,E00C 15 Plol No.13 Admeasising 388.90 S5 Mirs. & 14 Admeasuring F':E':"T" i
3. Diilp Dharma Pawar, naausu;?m 345.70 Sq. Mirs.. Lying Behind Situated Vilsge Murbad, Takka| T 2ssession]
{Sfa, Dharma Pawar) ; Murbad & Disfrict Thane, North - 5. No. 183, South : Plot No. 15,
LAM: ABTHAS TSRO0 16AT 2 East: Intemal Road of 5 Mo, 26712, West: 5 Ma, 17753,
1. Babulal Banana Shop
{Also Known As - Shree Ganesh
Banana 3hop) Through s Prop.
ﬁllﬂf‘fﬁ DN Date ;| Al That Piece and Parcel of Gothan Land Having Area Admeasuring
e 8l Gupta 12.08.2024 |HR. 0-11-0 Equivalent To 1113.2 Sq. Mir, Forming Part And Fortion
i“‘umll;';::.“g 'i”"l':: hici Rs, of The Property Beanng Pardi Mo, 5 Admessuring Hr 0-55-0 2:‘"-:“;:
2 |3 UrmilaDeviBabulal Gupta | 4 54 3y g 35 |Equivalesit To 6900 Sg. Mir, Silualed And Laying And Being At| (Symbo
. 4 ; : S
:Eiﬁ:ﬂ:rlqﬁalféaahul&l Gupla s an Reverde Village: Palghar Vasai Road, East Taluka Vasal District Possession)
Sin. Bahulal Gupls 09.08.2024  |Palghar Wiihen Limit of Palghar Gram Fanchayat
5. Mis. Shres Ganesh Trading
Company {ihrough Its Prop.)
LAN:ABFLMUMDSBO000125062
Sdi-
Place : Mumbal, Maharashira Authorized Officer

Date : 25,10.2024 ADITYA BIRLA FINANCE LIMITED

L&T Finance Limited

(formerly known as L&T Finance Holdings Limited)
Registered Office: L&T Finance Limited, Brindavan Building
Plot No. 177, Kalina, CST Road, Near Mercedes Showroom
Santacruz (East), Mumbai 400 098

CIN No.: L67120MH2008PLC181833

Branch office: Mumbai

Form No. INC-26

[Pursuant to Rule 30 the Companies
(Incorporation) Rules, 2014]
HAL Offshore Ltd
CIN: U24298MH1996PLC310098
Regd. Office: 4" Floor, B Wing, Corporate
Avenue, Plot No. 32, Off Mahakali Caves
Road, Near Paper Box Industry, Andheri
East, Mumbai-400 093, Maharashtra
e-mail: compliance@haloffshore.com
Website: www.haloffshore.in
Before the Central Government Through
the office of the Regional Director,
Western Region
Ministry of Corporate Affairs, Mumbai
In the matter of Section 13(4) of the
Companies Act, 2013 and Rule 30(5)(a) of
the Companies (Incorporation) Rules, 2014
And in the matter of
HAL OFFSHORE LTD
having its Registered Office at 4" Floor, B
Wing, Corporate Avenue, Plot No. 32, Off
Mahakali Caves Road, Near Paper Box
Industry, Andheri East, Mumbai-400 093,
Maharashtra
APPLICANT COMPANY
PUBLIC NOTICE
Notice is hereby given to the General Public
that HAL Offshore Ltd (“the Company”)
proposes to make an Application to the
Central Government through the office of the
Regional Director, Western Region, Ministry
of Corporate Affairs, Mumbai under Section
13 and other relevant provisions of the
Companies Act, 2013, as may be applicable,
read with Rule 30 of the Companies
(Incorporation) Rules, 2014, and other
applicable provisions, if any, seeking
confirmation/approval of alteration of Clause
Il of its Memorandum of Association in terms
of the Special Resolution passed in the Extra
Ordinary General Meeting held on 18"
October, 2024, to enable the Company to
change its registered office from the State of
Maharashtra to the State of Uttar Pradesh.
Any person whose interest is likely to be
affected by the proposed change of
registered office of the Company may deliver
either on the MCA-21 portal
(www.mca.gov.in) by filing an Investor
Complaint Form or cause to be delivered or
send by registered post of his/her/its
objections supported by an affidavit, stating
the nature of his/her/its interest and grounds
of opposition to the Regional Director,
Western Region, Ministry of Corporate
Affairs, Everest, 5" Floor, 100 Marine Drive,
Mumbai-400 002, Maharashtra (e-mail:
rd.west@mca.gov.in), within 14 days from
the date of publication of this notice, with a
copy to the Company at its Registered Office
address mentioned above.
For HAL Offshore Ltd
Sd/-
Krishan Kumar
Director
DIN: 01351403

Date: 23.10.2024
Place: New Delhi

MAHIM BRANCH - Mohammeddin Houss, Behind

shaffi Mansion 37, Lady Jamshedji Marg., Mahim,

Mumbar-400016, Telephone: (22-24456538/24453900,

Email: brnmumsDE1 7 @centralbank.co.in
POSSESSION NOTICE

(FOR IMMOVABLE PROPERTY) [SEE RULE 8(1)]

Wheraas, The undersigned being the Authonzad COfficer of the Central Bank of India,
MAHINM Branch under the Securifization and Reconstruction of Financial Azsets and
Enforcarnant of Security Interest Act, 2002 (54 of 2002) and in axarcise of powars
conferrad under Section 13(12) read with Rude 9 of the Sacurity Interest (Enforcement)
Rules, 2007 issued a demand notice dated 09.07.2024 calling upon the Borrower
Mrs. Mahisha Sunil Alzende & Mr, Sunil P. Alzende to repay the amount mentioned in
lhe natice being Rs. 15,90,882.79 (Rupees Fifteen Lakh Ninety Thousand Eight
Hundred Eighty Two Paisa Seventy Nine only) within 60 days from the dale of receipt
ol the sawd nolice.
The borrowers having failed to repay the amount, notce is heneby given to the bomower
and the pubkc e gemneral that the undersigned has taken possession of the property
described herein below in exercise of powers confemred on himvher under sechion 1304} of
thia said Act read with née B of the said Rusesionthis 237 day of October of the year 2024.
The borrower In particular and the public in genaral is hereby caufionad not fo deal with
he property and any dealings with the property will be subject fo the charge of the
Central Bank of India, Mahim Branch for an amount of Rs, 15,90 882.79 and interest
and other charges tharaon,

DESCRIPTION OF THE IMMOVABLE/MOVEABLE PROPERTY
Flat vo 402, Fourth Floor, E-Wing, Shree Balaji Paradise, Survay No 14, Hissa No 8,
Village: Mandidi Tarfe Ambarnath, Katyan East. Tal: Kalyan, Dist: Thane 421306.
Admeasunngarea: - 605 3q. fi.

Date : 2311072024

Place : Mumbai

Principal Borrower: :

Mrs. Mahisha Sunil Alzende & Mr, Sunil P. Alzende
Bidg No, 13, Flat No. 14 B-Wing Raitway Police Colony
Pant Magar, Ghatkopar East, Mumbai, 300075

sogm &' e §iEs

1811 W W i

Contral Bank of India

SD-
AUTHORFSED OFFICER

For
Advertising in
TENDER PAGES

Contact

JITENDRA PATIL
Mobile No.:
9029012015

Landline No.:
674402135

@ L&T Finance

DEMAND NOTICE

Under Section 13(2) of Securitization and Reconstruction of Financial Assets & Enforcement of Security Interest Act 2002 (Herein afterreferred to

as The Act)

We have issued Demand Notice under Section 13(2) of the Act to you all (Borrower/s, Co-borrower/s & Guarantor/s) through Registered Post Acknowledge Due, as
you have defaulted in payment of interest and principal installments of your loan account, and have failed and neglected to clear the said outstanding dues. As a
result, the loan account has been classified as Non-Performing Asset (NPA) in the book of account in accordance with the directives relating to asset classification
issued by the Reserve Bank of India. The Notice has been returned as “undelivered” and therefore we are now issuing this notice to you all under 13(2) of the Act
and hereby calling upon to repay the amount mentionedin the notice appended below to the L&T Financial Services. (Erstwhile, L&T Holdings Finance Ltd) within
the period of 60 Days from the date of this Paper Notification together with further interest and other charges from the date of Demand Notice till payment or

Malice is hereby given thal tha Cedificate{s) far the undes menticnad Equily Shares ol the
Company hawe been |ost [ misplaced and the halder(s) | purchasans] of the said Equity
Shares have applied o the Company o issue duplicate Share Cerificate/s) Any person
vitio has a claim in respect of the said Shares should lodge the sama with the Comgany at
itz Regstered Office within 21 days from this date else the Company will proceed 10 Issue
duplicate carlficalals) o the aforazaid applicants withaul any furthar intimation

Falio Mo of Distinctlve Nos, Certificale Na
Mame of Shareholds
no, Ma OF SNBIER0Rr | shares [ From 10 Fram To
HBO4 | Satish Madenlal Gupta & | 100 | 00192284901 | 00102285000 | 00TI5ET0 | GOTISATD
04410 | Dinesh Madankal Gupta

Mame of Shareholder(s)- Mame and Reglsiered Offlce address of Company

FOR THE ATTENTION OF THE CREDITORS OF
M/S GF TOLL ROAD PRIVATE LIMITED

Satish Madanlal Gupta & HOFC BAME, Ramen Howse, 168, Backhay
Dinesh Madanlal Gupta raclamation, H T Parekh Marg, Churchgata,
Date; 23,10.2024 Mumbai - 400020
FORM A
PUBLIC ANNOUNCEMENT

{Under Regulation B of the Insolvency and Bankriplcy Board of India
{insodvency Resplution Process for Corporate Persons ) Regulations, 2016}

e v Canara Bank <4y
e |
Recevery $ection, Kavi Mumbai Regioaal Office : Cirrle Gffics Buiding, 8% Fioor, ® Wing. C-14, (6 Binck, BRI,
Bandra Eael, Mumbai-A00 051, = E-mail D : mooveryronmiEcanaratans. corn « Websile | wiw canarabank com
Ref, Ko RIVLEGAL SARTAER 1 2004 M1V Date : 191020234
To
Mr. Navinkamar Laoman Jadhav, 50 Laxman Rajaram Jadhew, Flz Noo 3010, 37 Floor, Prayag Yas
Adal, New Pameel East, adai Ragarh, Mahamshina-410 206 «B654561053
Mrs. Wwada Laxman Jadhaw, B 73 Mardhary) Nap, Sralkn Mistry Road, Sion Mumbal,
Mahaashira-400 037, »95E467570
Sud, - Neice W, 1342 Of The Seceritbsation asd Recarstruction Of Flsancial Assets and Esforcerent OF Secuity Imerest
Kek, 2002 (Sarfapel Ret, 2002} Read With Sacurity Infarest [Enforcament] Refes, 2002 As Amarded From Time To Time
air
The welersignad being the Authorized Officer of Camara bank, MUMBAI CHEMBUR SINDHE SOCIETY
Branch {hereinafter referved fo a5 “The Secured Credilor”), appoiisd under the Secuntization and
Reconstruction ol Fnancial Asssts and Enfoecement of Secuity interest Acl, 2002, (hereinaftor refeerad as
the "Ael”) do hereby issue this notice 10 you 35 under;
That MA. NAVINKUMAR LAXMAK JADHAV and MRS, UJWALA LAXMAN JADKAY (herprafiar referred
o a5 “THE BORROWER™) have avaded credt faciliy ¢ faciities atated in Schedwle A fereonder and fave
erferad o the security agreements in favour of secured creditor, Whilks avating the said credit facilies,
you Nave ENpressly underfaken 1o repey the loan-amounds of T 26,534,000/ [Rs. Twenly Five Lakl Fifty
Fomr Thousand Only) wih mberest there oncin accordance with the berms- & conditions of the above
mgnioned Bgeements,
Yau (The Person mentionged in Schedule B) are #lso enterad in fo agreemenis apanst the sepured assels
which are detaled in Schedube B Pereundec
Horwmwer, from JULY 2024, the operation ard conduct of the =aid Financial Assistance | Credt {aolities have
DelCOimE WTOUL, The books of account mankined by he securid assets Shinks thal the Habity of ha
borrower fowards the secured credifor as on dafe amourds fo ¥ 30,17,037.78 (Rs. Thirly Lakh Seventesn
Thousand Thirty Seven asd Paise Sevenly Eight Only), the details of which fogeshes wilh te fulure interest
refe are stated in Seledule C here undes |t is turther stated that the Bomowsr | Guaramor having {zled fo
KEED U with e lerms o e abovn sald agreement i clering e dues of the secirpd Cridiar within thi
fime givers and have besn gvasiiein settling the dues, The apesation and conduct of the above sad Srancial
agsistante | ool ReClEyies handng come b sadetl and &5 a corsequence of e delau® comsmitled in
|remaymes of principal debt, instaliment and inferest thereon, fhe secured crediton was constrained o classily
ihe debl-as san-Perlieming As5e (INPA) &2 o0 02002024 i accondance wilh I disclves | guidiings
|refating to asset classification issued by the Reserve Bank of inda
Thie-securnd credilos 1o Brough his ndlics nngs 1o your attention thal e borower Ras faled and niglached
In repay the said dugs | outsianding Fabilies and hence kereby demand you under Section 1312) af the Act
by Essniing e nolic (o dechsarge in bl e Ebilties of s bommower 28 stated in Schedula G hereunder 10
the secured Craditnr wikhin 60 days from the date of receipt of this notce that you are alsa Fable 1o pay future
Inlirest 3t thie rade of 1:3.56% Per Annum logetsr with 8l edcts. chans, adponsed and incidantal axpereas
with respect 10 e proceedings underaken by the secured creditor in racovenng iis dues
Piease S noli ol D 13c] that 8 el fail 1o sapay b the secunsd crediar the sloresaid som ol 3017,037.78
(Rs. Thirty Lakh Sevesieen Thousand Thirty Seven & Paise Seventy Eight Only), together win further
intresl and incidantal expinsss and coste 35 staled abose i ems Ol his netice under Sec. E32) ot the A1,
the secured credior will exercize al or any of 1he rgits detaled uncer sub-section (2] (3) and (b) of Section
T3, e pdract of wich is given fise bokow' 10 convay thie sesiousniss ol this issies;
19 4= In case she bormwenGuaranter fails & discharge. Bahilty in full weiin e period Specied in sub
sachion (2}, the secumnd coaditor may Bke recoense o one or mand of e lobosing meases o oo fes
secured debt, namely,
a Takn Poseassian of thi sacuned gesaly o ke Bosrawer / Guarzrtol meluding fhe dght o Sanslor by wiy
of leass; assignment or sale for ralkzing the sacwmd assst,
b Taan ouer e managemenl of the business o the Béraver inglading the rght 1o iransler by way of ase,
asslgnmend or sale for realizing the secured assel
Provided that tha right b6 fansler in way of lsase, assigament o sa@ shall be mercised only whea the
gubstantial part of the busingss of the borrawer & held as secunty for the debe;
Peowided luriher that whers S managément of th whola al the business or part of the busingss is s24herble,
Ihe secursd credtor shall taks over e mansgement of such buseess O e bormower which 15 refatabie to
thi security lor the debt
A under oiher applicable provisions of the sed Act.
Yaur aifendion & invited [0 provisions of sub section (85l Seclion 13, in respect of ime avalahle 1o redeem
ihe spoumed a554%
You are abso pul an rafice that in berm of Section 13013} the boerrawes | Guarantar shal nat tanstar by way
of 3, lease of otherwiss the sakd sstured assets detalled In Schedule 8 hersundsr wehoul obtaining written
congent of the seoured cradibar IF is further Broughd ba woer notice that 2y contraverfion of this shalutory
hinjunctionrestaam, a5 provided wedss the said 821, 15 80 offemc and (For &y MRAS0N, e Secund A25es an
sold or keased out in e cedinary course of busingss, the 538 pracesds of incoms: reslimd shall b= depositad
with e secured creditor. In this regard you shall hase b render proper accounts of such realzateincame
This nolice of Damand 5 without prajedice fo and shall fol be construsd as waiver of &y other nights
o remedies which the secured credilor miay: heve Inciadng Rurther demands 100 e sums foond due
and payable by you
This 5 wioul prejudice fo #ny other rgfits availale 10 e seoumd Gedior under the ol and'or any olher
law i force
Pleasi Comply wilh the demand undir this nobce and aooid al unpleasanioess. |n 28 0l no-comgpiance,
further npediul action will ha resorted §o, holding you liaglke for all costs and gongaquence

) RELEVANT PARTICULARS
L | Mame af corporste dablor | M/SGFTOLL ROAD |
2| Dt of incorpanstion of corpomdn debtor | 237 Detemben 2008

3. Autharity urdes which corporate dabior | ROC Murnbsai
4, | Corporatn kontity Mo/ Umited Labikty - | UTAS90MH2008PTCIES0 12

heerttification o, of oo debio
5, | Address of the registered office end
principal office (if oy of corpone

| Registered office address: Relance Centre, 19,
Widchand Hichand Mg, Ealand Estaln

chealatin | Mimibal | Daharasiira, ncka Q00000
af Irsclvency commencerment dats in 23" Dctober, 2004
| mespent of corporon: debeor (Copy of cedier roenved on F3nd October, 2024
¥ | Essirnated date of chesune of FishEricy | 21" apri, 2005
| resalution process
8, | Name and mgistotion number of the. | i, Rahul indad
| inschvency profiessional acling as interin | IBER Fegd, No:

resohution professonal

G, | Address and amal of the iInonm
ressikilion professonal, &8 regissned
with the Board

10, Address and smai o ba usad for
Brrrespancerns with e irtedm
resokation professonal

11 Last derte for submission of daints

1?: I::H.‘H-_-\.-:H' MMLE-:FF!!,. ul't:il_-: T"Hl.ﬁ‘.l'-'
(b} of subrsacton (G4 of section 21,
sescertaned by the imbenm ressaiution
rolEsicns

13 Names of Irscivency Professonals
iherrtfied o act & Asthorsad
Regresseniative of credioes in & cles
| Thresz names: for aach class)

l‘fé'lal Relmart Forms and
(b} Dt ol Anshor ize represenkaties
BE averlabse 3t

BB FAD0L | PPOOe 0y 00 000 14048

| WiP's Address : 5224, Ramjas Aood, Kol Bagh,
M D1 10005
Emall id: jrdslahuslagral.omm

| Communication Address : G772/2, Dev Mager
Kam bagh, new dedni 110005
Emiall id: jrdalrahuslaanaloom

| 06 Novorrioe, 2004
Mol appicalie

| iatFekeant Fomns are avalabie at
Fritpesey it oy desaniicsacionn, Remil
(ot epplicalnia.

Moties ks hereby given that the Matlonal Compamny Law Tribunal, Mumbal Bench has
ordered the commencemeant of a carporate inselvenoy reselution process of the M/s GF
Toll Road Private Limitad on 237 October, 2024 (Ordar received on 237 Detobor, 2024),
The creditors of Mys GF Toll Road Prvate Limited ere hareby calied upon to submit thair
claims with proot on or Defone OE" November, 2024 to 1ha interim resalulicn professicongl at
the address mantioned against antry Mo, 10,

The financial craditors shall sulenit thair clasme with pread by electronic maans I:II'I|!|'. Al pihar
cradifors may sulamit the alaims with proaln person, by post or by alecironic means

& financial ariditer bedanging tora cligs, as listed against the entey Mo, 12, shall indicate its
choice af authonsed repracentative from dimong the threa nzodvency professionals listad
agamsl eriry Mo, L3 18] a8 aulborsed representaine of The class [Specily chass] in Form
CA. Motapplicabls

Sutrmisslon of false or misleading proofs of clalm shall attract penakthes,

Date : 25.10.2024 Sdy-
Place: Mumbal Mir. Rahiul Jindal
Interim Resolution Professional

P Rag. Mo BRI IPADO LS P-P-O2E4 0 20212022/ 14048

AFR velid upto 30.06.2026

realization. In case you are not discharging your liabilities under the terms of this notice, we shall be constrained to exercise all or any one of the rights conferred Trearking You.
under Section 13(4) or Section 14 of the Act. “Thisis without prejudice to any rights available to us under the Act and /or any other law in force from time to time.” Yiours Faithfully,
AUTHORESED DFFICER
L B < & Demand Notice date / NPA date / SCHEDULE &
oan orrower/s Outstanding A t i
Account Co-borrower/s Histan I g Amoun d Description of the Immovable Property (Mortgaged) [DETAILS OF GREINT FAGHLITY/RS AAILED BY THE BORROWER]
Number Name Outstanding
NEA Date Amount (3) As On :'_ LOAN AT M. WATURE OF LOAN | LIMIT m[ ";.";"
H1750225071903 | 1. Navin Poddar Demand Notice date: | Rs. 50,97,361.90/- Schedule-1 " . - -
) : -Pradhan Manlri fwas i 1 oo, -
2222, 2. Pooja Madan 09/10/2024. (Rupees Fifty Lakhs All the piece and parcel of the Property Address: Unit No. J — 303, R A 4SS TG Ll CACIWN NI b SO VDL o I
H1750225071903 |Yadav NPA date: Ninety-Seven Totally Admeasuring 549 Sq. Ft I.e 51.00 Sg. Mtrs, Along With 1 Car lnmm&ﬂ%ﬁﬁ o
|2_|212725%225071903 31/08/2024. LhOl:jsagdsTTeg Parking Space, In Wing - J, In Building Known As Primia, Palava S
unare IXty-One P . . . . i
2222G and Ninety Paisa) as on Prlmlé ETo J, Lake Shore Gre.en§,S|tuated, Lymg.Anfj Being At Village INOVABLE NAME OF THE TITLE HOLDER
date 08/10/2024 Khoni, Taluka Kalyan And District Thane, Dombivali-421202. h
Apartment No. 301, 3% Hooe, & wing, Bulding Narme M, NAVINKUMAR LAXMAN
"Prayag Yash Phase - 1", Surwey No, 28728, Village Aadai, JADHAY
1| Taluka Panvel, Distict Rasgad, Maharashtra-410 206 AND
Sd/- » Admeasuring 321,64 50, Ft MAS. USWALA LAXMAN
Date: 25.10.2024 Authorized Officer = Carpet Arga Cersal 00 - 400031547046 JADHAY
Place: Mumbai For L&T FINANCE LIMITED SCHEDULE ©
[BETAILS OF LIABELITY AS ON DATE]
k [MTE OF KROURT
W LI AC. Mo, MATISRE QF LOAN { LINT SANCTION in )
1. | (225530000004 | Housing Loan-Pradhan Manin Awas Yojana [ 17.05.2019( 30,17 037 .78
4 CIN: L72100MH1995PLC084788;
Regd. Office: CyberTech House, Plot No. B-63/64/65, Road No. 21/34, J.B. Sawant Marg, Wagle Estate,
~ Thane — 400 604; @ Tel: +91 22-4283-9200 @ Fax: +91-22-4283-9236 Email- cssl.investors@cybertech.com
EXTRACT OF CONSOLIDATED AND STANDALONE UN-AUDITED FINANCIAL RESULTS FOR THE QUARTER AND HALF YEAR ENDED SEPTEMBER 30, 2024
{Rs. In Lakhs)
Consolidated Standalone
Quarter ended Half Year ended ! Year Ended Quarter ended Half Year ended Year Ended
S Particulars 30.09.2024 30.06.2024 | 30.09.2023 | 30.09.2024 | 30.09.2023 | 31.03.2024 | 30.09.2024 | 30.06.2024 I 30.09.2023 | 30.09.2024 | 30.09.2023 | 31.03.2024
No {Un- audited) | (Un- audited) | (Un-audited) |(Un-audited) |(Un-audited) | (Audited) |(Un- audited) | {Un- audited) | (Un-audited] |(Un-audited) | (Un-audited) | (Audited)
1 | Total Income from Dperations [net)* 6,343,893 6, 22187 5,835.02 1256580 1164156 23.599.35 4,347.34 4,292 .86 3,990.48 2.640.20 T.89009 16.468.59
*{This Includes ather income]
2 | Met Profit/ (Loss) for the period before Tax 1217.18 1,002.50 GED.E4 221943 1,419.87 3,154.11 810,79 0222 433.33 1,513.01 771,32 2,434, 27
[before Exceptional and/or Extraordinary ilems) |
3 | Met Profit / (Loss) for period before tax 121718 1,002.50 BE0.E4 2,219.43 1,419.87 3,154,11 810.79 0222 43333 1,513.01 77132 2,434.27
[after Exceptional &for Extraordinary item)
4 | Met Profit / {Loss) for period after tax 9444 13587 485,44 163031 1,018.16 2,274.03 611.31 531.06 328.53 1,142.37 583.55 1.830.08
[after Exceptional &for Extraordinary items) |
g Total Comprehensive Income for the period 911,65 70976 47,08 1,621.41 105654 231169 L9367 513.41 J0E 28 1,107.08 L4308 176287
[Comprising Profit / [Loss) for the perod
[after tax) and Other Comprehensive Income
[after tax]]
g | Paid- up Equity Share Capital {Face value 3,113.06 3,113.06 2,847 .31 3,113.06 284731 3.110.56 3,113.06 3,113.06 2,847.31 3,113.06 2,847.31 3,110.56
of Rs. 10/- each)
7 | Reserve [excluding Revaluation Reserves) 18,676.06 15,102.89
as shiowin in the Audited Balance Sheet
of previous year
g | Earnings Per Share {Face Value of Rs, 10/- each)
ifor continuing and discontinued operations) -
1. Baskc (Mot annualized): 2.87 2.36 1.70 5.24 3.58 | 177 1.96 1.71 1.15 .67 205 6.25
2. Diluted [Not Annualized): 287 | 2.36 1.70 5.23 3.57 | 7.75 1.96 170 | 1.15 166 2,04 6.23
The aboveis an extract of the detailed format of the Un-audited Financial Besults {Standalone and Consclidated) for the guarter and half year ended September 30, 2024, the same has been filed with the $tock Exchanges under Regulation 47
read with Regulation 33 of the SEBI {Listing and Other Disclosure Requlrements] Regulations, 2015, The full formats are available on the website of the Stock Exchange(s) at www.bseindia.com & wenwinseindia.com and the Companyy’s website
at httpss/finvestors cybertech, com/investors/kevfinancialresults asps
Date: October 23, 2024 For and on behalf of CyberTech Systems and Software Limited
Place: Thane sd/-
Ramasubramanian 5.
Executive Director DIN: 05350841
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GLOBAL EDUCATION LIMITED

CIN - LE03DIMHZOTTPLG219281

Registered Office ; Office No. 205, 027 Floor,

Jaizsingh Business Center Premises CHSL, Sahar Road,
GLOBAL rarsiwada, Andheri(E), Mumbal - 400099, Maharashtra-India
EDUCATION: Tel. No. : +51-22-49242584 | Website : www.globaledu. netin
Alwags d e Abesd E.mail 1D : investorinfo@globaledu.net.in

NOTICE OF EXTRA ORDINARY GENERAL MEETING,

REMOTE E-VOTING INFORMATION AND BOOK CLOSURE

NOTICE is hereby given thal

1. The Exfra Ordinary General Meeting (EOGM) of the Members of the
Company will be held on Teesday 19th November 2024 at 11.00 AM,
through Video Conlerencing (VC)/ Other Audio Visual Means (QAVM) in
compliance with the General Circulars dated Aprif 8, 2020 Aprif 13, 2020,
June 15, 2020 and 28th September 2020, December 31, 2020 June, 23,
2021 December 08, 2021, May 5, 2022.and 19th September 2024
{collectively referred to as "MCA Circulars™) and Secunties and Exchange
Board of India vide its Circular SEBIHO/GFD/CFD-PaD-2/P/CIR/2024/133,
Dated October 3, 2024  (referred to as "SEBI Clroular”) issued by the
Securities Exchange Board of India ("SEBI") without presence of physical
guorum 1o transact the business as set out in the Notice of the Extra
Ordinary General Meeting.

2. Electronic copies of the Notice of Extra Ordinary General Meeting have been
sent to the members whose email-ids are registerad with the
Depositories/Company. The same |5 also available on the Company's
website at www.globaledu.netin and website of the Stock Exchange ie
Mational Stock Exchange of India Limited

3. Members whose email address is not registered with the Company/
Depository Participant(s) (OR) Members who wish to update their email
address are requested to get the same registered /updated by following
procedure given below:

2) Members holding shares in demat form can get their email address
registered/updated by contacting respective Depository Participant.

b) Members holding shares in physical form may send an emall request 1o the
Company's Registrar and Share Transfer Agent. Bigshare Services Private
Limited along with a signed scanned copy of the request letier providing the
email addrass and maobile number.

4. Members will be able to cast their vote electronically on the businesses as
sét forth in the Notice of the EOGM eithar remotely (during e-voting period)
or during the EOGM when window for e-voling is activated upon
instructions of the Chairman). The instructions for joining the EOGM and
the manner of participation in the remote electronic vating or casting vote
through e-vating system during the EQGM has been provided In the Notice
of EOGM. Member's participating through VG/OVAM facility shall be
counted for the purpose of reckoning the quorum under Section 103 of the
Companies Act 2013.

5. In compliance with the provisions of Section 108 of the Companias Act,
2013 read with Bule 20 of the Companies (Management and
Administration) Rules, 2014 as amended from time o time and Regulation
d4 of the Securities and Exchange Board of India (Listing Obligations and
Disclosure Regquirements) Regulations, 2015, the Company is pleased to
provide remote e-voling facility to its members, 1o vote from a place other
than venue of the EQOGM. The Company has engaged the Services of
Central Depository Securities Limited ("COSL') to provide e-voting facilities
toits members, to cast theirvole in a Secure manner,

6. Those members who shall be present in the EOGM through VC/OVAM
facitity and had not casted their votes on the Resolutions through e-vating
or atherwise not barred from doing so, shall be eligible 10 cast vote through
remote e-voting system during the EQGM. The members who have casted
their votes by remaote e-voling prior to the EOGM may also
attend/participate in the EOGM through VC/OVAM facility but shall not be
antiiled to cast their votas again.

T. The remote e-voting period commences on Saturday, 16th November 2024
at09:00 A.M. and ends on Monday, 18th November 2024 at 05:00 PM. The
e-vofing module shall be disabled by COSL for voting thereafter. The
Members of the Company, holding Equity Shares in dematerialized (demat)
form as well as in physical form, as on cut-off date of Tuesday 12th
Movember 2024 may cast their vote electronmically on Special
Businessies) as set out in the Extra Ordinary General Meeting (EOGM)
through electronic voting system of Central Depository Services (India)
Limited {CDSL). A Person who is not a member on the cut-off date should
accordingly treat the Notice of EQGM for information purpose only.

8. M CS Riddhita Agrawal, Practising Company Secretary having ({ICSI
Membership No: FCS — 10054 CPND. 12917). Mumbai has been
appointed as the Scrutinizer to scrutinize the voting and remote e-vating
process in afair and transparent manner

9. Pursuant to Section 91 of the Gompanies Act 2013 read with Rule 10 of the
Companies [Management and Administration Rules] 2014 and Regulation
42 of SEBI [Listing Obligations and Disclosure Requirements] 2015, the
Register of Membaers and Share Transfer Books of the Company will remain
closed from Monday, the 11th November, 2024 to Tuesday 19th
Movemnber 2024 (both days inclusive) for the purpose of Extra Ordinary
General Meeting (EQGM) of the Members of the Company.

10. In case of any queries/grevances relating to voting by electronic means
the Shareholders may refer the Frequently Asked Questions (“FAQ") and e-
voting manual avaitable on COSL Website under Help Section or write an
eMail to helpdesk. evoting@E@cdsiindia.com

For GLOBAL EDUCATION LIMITED
3D/-

CS Preeti Pacheriwala

Company Secretary

IC3! Membership No. FCS 7502

Date : 24" Ooctober, 2024
Place : Nagpur
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